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FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation & of the Insolvency and Bankruptcy Board of india
{Insolvency Resolution Process for Corporate Persons) Regutations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
PIONEER BUSINESS SAMADHAN PRIVATE LIMITED

RELEVANT PARTICULARS

1. [Name of carporate cebtor PIONEER BUSINESS SAMADHAN PRIVATE
LIMITED
2. |Dateofincorporation of corporatadebtor [4th May 2010

3. |Authority under which corporate deblor is|Reqistrarof Companies. Kolkata
incorparated ( registerad
4. |Corporate Identity No. / Limited Liability|CIN: UT4140W82010PTC 146564
identification No. of corporale debloe
5. |Address of The regstered office and principa| 171 Poddar Nagar, Corporation Premises no. 39111,
office (if any) of corporate debiar Prince Anwar Shah Road, Kolkala- 700068

6. |Insolvency commencement date in respect of | 16th February, 2022

_|coparatedebter . ceioiars
7. |Estimated dale of closure of insolvency|1dthAugust 2022
resolution process
8. [Name and registralion number of e insolvency | Jayshree Bhandan

professional acting as interim resolution|Regn. No: IBBNIPADO1/IP-PO1174/2018-1/11838
professional
|3 |Address and e-mal of the Insenm resciufion |Sunvise Towers, Fial 5L, 1348 Dellaghata Road,
professional, a5 registered with the Beard Kolkata-T00015

Email: ip.bhandarijayshreefgmail. com
10.|Address and e-mail bo be used for correspandence | 124 Haringion Mension. & Ho Chi Minh Sarani,
with the inferim resoluion professional OppostaU.S.Consulate, Ground Floor, Bahind PDT
lounge, Kolkata-700071
Email: cirp.pioneerfigmail.com
11. |Last date for submission of claims 2nd March, 2022

12|Classes of creditoes, # any, under dlause (b} of [NotAppicable
sub-saction (BA) of saction 21, ascariained by
the interim resolution profassional

13.|[Names. of Insoivency Professonals idenbified 1o|NotApplicable
acl as Authorised Representative of creditors in

aclass (Three names for each dlass) o
14.|{a) Relewvant Forms and Web knik: hitps:obi.gavinhomedownloads
(b) Details of autherized representatives are (Physical Address: Notappiable
available at:

Nobios is hereby guen that the National Company Law Tribunal has ordered the commenoement of a corporate
insohvency resolution process of Pioneer Business Samadhan Private Limited on 16th Febnary 2022,

The credtiors of Pioneer Business Samadhan Private Limited. are heretry caled upon bo submil their daims
with proof on or before 2nd March 2022 1o the interim resoluton professonal al ihe address menlioned against
antry No. 10

The financial creditors shall submit heir daims with procf by electronic means only. All other creditors may
submit the diaims with proof in person, by post or by elecronic maans.,

Afinancil oredilor befonging to a diass, as Isted against the antry No. 12 shall ndicate its choios of authanisad
represantative from among the three insobency professionals Isled agarnst entry No. 13 fo act as authanisad
representative of the dass [spedily dass] in Form CA. Submisson of false or mskeading proofs of claim shal

attract penalties

e Name and Signature of Interim Resolution Professionat: Jayshree Bhandan
Date ; 18.02.2022 Interim Resolution Professional
Place : Kokatz IBBVIPADO1NP-PO1174/2018-19/1183

calfli:dn A .. A :. a



1. [Name of corporate debtor

FORMA
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
PIONEER BUSINESS SAMADHAN PRIVATE LIMITED

RELEVANT PARTICULARS

PIONEER BUSINESS SAMADHAN PRIVATE
LIMITED

2. |Date ofincorporation of corporate debtor

4thMay 2010

3. |Authority under which corporate debtor is

incorporated/ registered

Registrar of Companies, Kolkata

. |Corporate Identity No. / Limited Liability|
Identification No. of corporate debtor

CIN:U74140WB2010PTC146564

. |Address of the registered office and principal
office (if any) of corporate debtor

1/1 Poddar Nagar, Corporation Premises no. 391/1,
Prince Anwar Shah Road, Kolkata-700068

. |Insolvency commencement date in respect of
corporate debtor

16th February, 2022

. |Estimated date of closure of insolvency
resolution process

14thAugust, 2022

. [Name and registration number of the insolvency
professional acting as interim resolution
professional

Jayshree Bhandari
Regn. No: IBBI/IPA001/IP-P01174/2018-19/11838

. |Address and e-mail of the interim resolution
professional, as registered with the Board

Sunrise Towers, Flat 5L, 134B Beliaghata Road,
Kolkata-700015
Email: ip.bhandarijay @gmail.com

.|Address and e-mail to be used for correspondence
with the interim resolution professional

12A Harrington Mansion, 8 Ho Chi Minh Sarani,
Opposite U.S.Consulate, Ground Floor, Behind PDT]
lounge, Kolkata-700071

sub-section (6A) of section 21, ascertained by|
the interim resolution professional

Email: cirp.pi @gmail.com
11.|Last date for submission of claims 2nd March, 2022
12.|Classes of creditors, if any, under clause (b) of|NotApplicable

.[Names of Insolvency Professionals identified to
act as Authorised Representative of creditors in
aclass (Three names for each class)

NotApplicable

=

.|(a) Relevant Forms and
(b) Details of authorized representatives are

available at:

Web link: https:/ibbi.gov.infhome/downloads
Physical Address: Not appliable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of Pioneer Business Samadhan Private Limited on 16th February 2022.

The creditors of Pioneer Business Samadhan Private Limited, are hereby called upon to submit their claims
with proof on or before 2nd March 2022 to the interim resolution professional at the address mentioned against
entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised
representative from among the three insolvency professionals listed against entry No. 13 to act as authorised
representative of the class [specify class] in Form CA. Submission of false or misleading proofs of claim shall

attract penalties. _ ) . ) .
Name and Signature of Interim Resolution Professional: Jayshree Bhandari

Interim Resolution Professional
IBBI/IPA001/IP-P01174/2018-19/11838

Date :18.02.2022
Place : Kolkata




